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LOK SABHA 
Satuni4v. 28th. JulV 1958 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SnAua in the Chair} 

QUESTIONS AND ANSWERS' 

(See Part 1) 

12.04 P.M. 

PUBLIC ACCOUNTS COMMITTEE 

SEVENTEENTH REPORT 

Sbri V. B. Gandhi (Bombay City-
North): I beg to present the Seven-
teenth Report of the Public Accounts 
Committee (1955-56) on the Appro-
priation Accounts (Railways) 1953-54, 
Vol. I-Report. 

BUSINESS OF THE HOUSE 

'I'be MlDJRer of ParUamea~ 
A&1n <Sbrt Satya NanJ'" SIDba): 
Sir, with your pennission, I would 
like to announce the Government 
business for this HOUM for the week 
commencing from the 30th July, 
1956. 

Consideration of the States Reorca-
Disation Bill· will eontinue dwinl the 
week ac:eordiDg to the allocation of 
time qreed to for the BUL In c:ase 
the c:onslderation and passing of the 
Bill are completed earlier than antI-
c:ipated-whkh Ja not PGIII'bt.-tbe 
Governmt"n,propGSe to brine forward 
the foUowinc two BUls as passed by 
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:he Hajya Sabha for eonsicieratioD and 
passing by tm. Roue: 

(1) The River Boenb Bill; and 
(2) The Inter-8tate Water Disputes 

Bill. 

Sbri x-.aall: (H_IIIII&I*I): no.. 
that mean that tbe CoastitutioD 
(Ninth Amendment) BUl will DOt JID-
mediately fonow the States IleorpDi-
sation Bill even if It is completed 
later? 

Sbri Satya Kany.. a .... : Att. 
the Bihar and.West Benpl (Transfer 
of Territories) Bill is passed by the 
House, the Constitution (Ninth 
Amendment) Bill will be taken up. 

PAPERS LAID ON THE TABLE 
PROCEEDINGs. AND SYNOPSIS TRERIlOP. or 
COMlI.UTEE 'B' ON SECOND FIvz YEAR 

PI.&lf 
Sbrt Venbta....... (Taajore): I 

beg to lay on the Table a copy of the 
proceedings together with the synopsis 
of proceedings of COmmittee 'B' on 
the Seeond Five Year Plan (lndua-
tries, Minerals, Transport and Com-
munications). [Placed ita LibnlTV. 
See No. 8-273/58] 

STATES REORGANISATION an ' ....... 
CORtd. 

Mr. Speaker. The House will DOW 
take up further consideration of the 
fonowing motion moved by PancIlt 
G. B. Pant on the 26th July. 1818: 

'"That the Bill to provide for ttle 
reorpnisation of the States of IndIa 
and for matters coDDeded therewith. 
.. reported b7 the Joint CommIttee 
be taken into consideration". 




